To,

The Registrar(General),

National Green Tribunal

Principal bench

New Delhi
No. 1041 [l ] OA-304|Andi Safhert])102 2. Date ©7 /o) 22
Subject : Action Taken report in compliance of order dat - ;

OA No 304/2022 titled by Massive fire breaks out at Meerut Chemical factory; no
casualties reported.

Sir,

In the above noted case Hon'ble Tribunal has directed that-

3. From the above, there is lack of adequate safety precautions in operating
hazardous activities in violations of statutory Rules - Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989. No emergency plan mock drill was conducted, there is no
display board, No proper storing of inflammable material, wood fired Boiler is itself safety
hazard at the concerned location. This calls for action against violation of statutory Rules
under the EP Act. Let the unit take remedial action forthwith which may be overseen by the
State PCB and the Director Industrial Safety. In default, coercive measures, including closure
may be taken, following due process. Further, there is need to ascertain by the Director
Industrial Safety, UP whether siting of the unit is appropriate and if the siting is found to be
inappropriate, the same needs to be relocated at appropriate location. An action taken
report may be filed by the State PCB and Director Industrial Safety within one month by
email. The State PCB will be the nodal agency for compliance. The PP may also be put to
notice of these proceedings by the State PCB

In pursuant to said directions a joint committee of State PCB, Meerut and
Director, Industrial Safety U.P. and fire department was inspected the M/s AADI
Solvent Recyclers Pvi. Lid., Khasra No. 506/1,2,3,4,505, Nanglilsha, Mawana, Meerut -
250002 on dated 30-08-2022. In this regard a joint factual and remedial action report has
been submitted by the above team (repont attached).

Further unit M/s AADI Solvent Recyclers Pvt. Lid., Khasra No. 506/1,2,3,4,505,
Nangliisha, Mawana, Meerut ~ 250002 has informed by letter dated 30-09-2022 that unit
have installed new flow meter at outlet line of ETP plant for maintaining the records of
treated water consumption in plant and machinery. Photograph of new flow meter has
been attached with their letter (attached). Unit have valid CTO air and water valid upto
31-07-2025 (CTO attached). According a factual and action taken report is being
submitted along with the present letter for kind perusal and further action in this regard.

With regards,
Enclosure : 1. Factual report of joint team. Your's faithfully,
2. Letter of unit regarding new flow meter '
3.CTO Air and Water certificate %
(
Regional Officer,
Meerut

Copy : District magistrate, Meerut for information and necessary action.

Regional Officer



Compliance of Order Dated 18/07/2022 passed by Hon'bleNGT in OA No
304/2022.

Joint Team conducted inspection of M/s AADI Solvent Recyclers Pvt. Ltd., Khasra No.
506/1,2,3,4,505, Nanglilsha, Mawana, Meerut - 250002 on dated 30-08-2022. The following
observations are as below regarding the order dated 18-07-2022 passed by Hon’ble NGT-

-

Shortcoming as mentioned in
order dated 18/07/2022

Compliance Status at site

FS.NO
1

No hazardous waste display
board was found at entry gate
of the Unit.

A display board at the Entry gate of the unit was found
regarding Hazardous waste. Photograph of said
display board is annexed as annexure-1.

Unit has installed one borewell

for meeting freshwater
requirement but
CGWA/UPGWD  permission
was not

available with the unit.

Unit has installed flow meter at two water abstraction
points. 01HP near Boiler and 1.5HP in the plant area.
Photographs of installed flow meter are annexed as
annexure-2. The reading flow meter were 15.29m” and
84.77m’ log book of the water meters are attached.
Unit has applied for registration regarding water
abstraction before UPGWD, Meerut.

No flow meter was installed at
borewell and no logbook for
keeping record of freshwater
consumption was found.

Unit has installed flow meter at two water abstraction
points. 01HP near Boiler and 1.5HP in the plant area.
Photographs of installed flow meter arc annexed as
annexure-2. The reading flow meter were 15.29m’ and
84.77m’ log book of the water meters are attached.

No data of fuel consumption
(wood consumption in boiler)
was available with the unit.

The log book of fuel consumption (wood consumption
in boiler) is attached as annexure-3.

As per unit the ETP treated
water has been recycled within
the .Unit's premises but no
data of recycled water was
available with the unit. Also, no
such recycling/ reuse of treated
effluent was observed at the
time of visit by the joint team.

No water meter was found at the recycle point after
ETP.

No flow meters were found
installed at the ETP inlet &
outlet of ETP. Also no logbooks
were found maintained at ETP
regarding effluent treatment &
chemical consumption.

Flow meters at inlet & outlet of ETP are installed. The
Photographs of installed flow meters are annexed as
annexure-4. The logbooks found maintained regarding
Chemical consumption regarding ETP. The records
found at the time of inspection is attached.

Colored effluent & sludge was
observed to be scattered in and
around ETP area.

A Photograph of ETP is annexed as annexure- 5. No
colored effluent & no sludge was observed in
scattered in around ETP area.

It was observed that highly
flammable raw material is not
stored properly as it was kept
outside without shade even
during sunny summer day.

The highly flammable raw material used by the unit
were found stored in covered shed. A Photograph is
annexed as annexure-6

Loading and Unloading of raw
material was observed to be

No rolling over on concrete surface of highly raw
material was observed. Regarding Loading and |
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improper as very  highly
flammable raw material stored
in container were rolled over
on concrete surface.

Unloading of raw material unit is using Man rolled
trolly. A Photograph is annexed as annexure-7

As per Report sent by Assistant Director of Factories dated 07.06.2022

|

10

At the time of fire incident
dated 27.04.2022 at 12:40 PM,
raw  material  i.e.  Spent
Heptane + Toluene (Mix
Solvent) from tanker were
unloading in the drum and
kept outside shade/ raw
material storage room.

No raw materials were found kept outside the covered
shed.

11

The unit- had several 200 liter
drum of very highly flammable
raw material kept outside
shade in sunny summer day.

The 200 liters drum of raw materials, highly
flammable were found kept in the covered shed.

12

On site emergency plan
(Annexure-IT) was provided by
the unit but no emergency plan
mock-drill were shown.

Mock-drill was conducted on dated 10-08-2022.

As per report of Fire Department, Mcerut dated 27.05.2022

13

The unit has 2 lakh liter
capacity underground water
tank which was empty at the
time of inspection

The WUnderground water tank of capacity 2 lakh litre
was found filled with water.

14

Near underground water tank
two electrical pump of capacity
— 2280 LMPO, one diesel
pump of capacity — 2280 and
two jockey

pump of capacity 180 LMP
were not present.

The said electrical pump of capacity - 2280 LPM, one
diesel pump of capacity — 2280LPM and one jockey
pump of capacity 180 LPM were found in operating
stage.

15

Yard hydrant was available
but not functional.

Yard hydrant system found in operating stage.

16

The unit doesn't have
Automatic detection and fire
alarm and Manually operated
fire alarm and automatic
sprinkler system

The unit is having Automatic detection and fire alarm
and Manually operated fire alarm and automatic
sprinkler system. The said fire alarm system found in
operating stage.

17

The unit's 1000 liter foam
compound (ARAFFF) for fire
safety was burnt in fire which

was supposed to be kept in
other
room,

The 1000 liter foam compound (ARAFFF) was found
stored in the premises.

The medium velocity water
spray for cooling radiation
hazards and foam porer on
tanks were not available in the

The medium velocity water spray for cooling radiation
hazards and foam porer on tanks is available.

unit premises,

R




Long range foam monitor was
to installed in the unit
premises.

Long range foam monitor branch have been
established.

Specific recommendations/suggestions

|

20

Unit shall install flowmeters at
all water abstraction points.

Unit has installed flow meter at two water abstraction
points. 01HP near Boiler and 1.5HP in the plant area.
Photographs of installed flow meter are annexed as
annexure-2. The reading flow meter were 15.29m’ and
84.77m’ log book of the water meters are attached. As
mention above in point no- 3

21

Unit shall install flowmeters at
ETP inlet & outlet.

Flow meters at inlet & outlet of ETP are installed. The
Photographs of installed flow meters are annexed as
annexure-4. As mention above in point no-6

22

Unit shall maintain proper
record for fresh  water
consumption, chemical
consumption at ETP, effluent
generation& discharge, fuel
consumption in boiler.

Unit has maintained record for fresh water
consumption, chemical consumption ETP, effluent
generation discharge, Fuel consumption boiler. The
log books for above regards has been maintained as
mention above point no-2,3&4.

23

Unit shall maintain proper
logbook for raw material
consumption& final product.

The logbook of raw material consumption & final
product is attached as annexure No-08.

24

Unit shall make separate
arrangement for storage of
Hazardous Waste in ETP area
in compliance to HW Rules,
2016.

Separate arrangement for storage of Hazardous Waste
i.e. ETP sludge has been maid by the unit which is a
covered room, pucca floor. The area of the room of
the about 08Feet X 09Feet. A photograph of covered
seprate room annexed as annexure-09.

25

Unit shall obtain permission
from CGWA/UPGWD for
ground water abstraction.

An application have been forwarded by the unit
regarding obtaing permission from UPGWD for
ground water abstraction of two water abstraction
points separately. The copy of said application is
annexed as annexure-10

26

Unit shall ensure proper
handling &  storage of
Hazardous chemicals in

accordance with Rules.

A report of Assistant Director of factories U.P. Meerut
Zone Meerut dated 23-08-2022, 27-08-2022 & 30-08-
2022 is being annexed as annexure-11

27

Unit shall ensure and adopt all
the necessary fire safety and
management measures to

prevent and control any kind
of fire incident in future.”

A report of Chief fire officer Meerut dated 30-08-2022
is being annexed as annexure-12.

Regarding fire safety, NOC from fire service
department vide letter dated 05-09-2022 annexed as
annexure-]3.

Industry has planted green belt around the factory premises photographs of green belt is
being annexed as annexure-14.

A factual report is being submitted for kind pgrusal and further action iﬁsjard.
\

e

(Prakhar )
AEE
UP Pollution Control Board
Meerut

(Ravi Prakash Singh)
Assistant Director of factories
Meerut Region
Meerut

(Santosh Kumar Rai)
Chief fire officer,
Meerut




Annexure-01

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002

PHOTOGRAPH OF HAZARDOUS WASTE DISPLAY
BOARD




Annexure-02

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,

MEERUT - 250002

PHOTOGRAPH OF FLOW METER OF 1.5SHP BORWELL
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Annexure-03

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002




Annexure-04

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT

RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,

MEERUT - 250002
=
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FLOW METER OF OUTLET OF ETP
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Annexure-05

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
NANGLIISHA, MAWANA,

RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505,
MEERUT - 250002
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PHOTOGRAPH OF ETP




Annexure-06

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002

COVERED SHED FOR STORAGE OF RAW MATERIAL HIGHLY FLAMMABLE




Annexure-07

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002




JOINT COMMITTEE INSPECTION
RECYCLERS PVT. LTD., KHASRA

MEERUT - 250002
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Annexure-08

30-08-2022 OF M/S AADI SOLVENT

NANGLIISHA, MAWANA,




Annexure-09

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT

RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002

COVERED ROOM FOR STORAGE OF HAZARDOUS WASTE




Annexure-10

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVE’II\‘IT 21‘{51(1)30CO§CLERS
PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA, MEERUT -

' r4

hutp://upgwdonline.in/apps/ApplicationForm Uset

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti §
of Uttar Pradesh
Form 1(B)/wd 1(a)

[See rule 6(2)frmm 6(2) Ta)

APPLICATION FOR REGISTRATION OF WELL

(Commercial/lndusnialllnfnslrncmnlmul

('rf-rﬁwwu’u‘tﬁw

Al_)pliclnl'l Details
FTATE W farar

Type of Applicant
AT Y gy
Application Date
S frfu

Name of the Applicant
vitew wy

" Mebile No.
oyt

Date of Birth
wafate

Nationality
ey

Aadhaar Card Number

House No./Flat No/Building No.
T v e vl e w)

City/TownPost Office
TEETEE sifew

District
ey

Designation
-.uY

Company Address
wodt W

' Details of Existing Well
oo ww wr o

T e ¥y s

K user ha\'ig N.O.C. issued by Central Ground “’aler'An(hnrlty or by Ground
Water Department)

esh Ground Water Management and Regulation Act; 2019.]

mmwnmmﬁhnaﬁxﬁu, 2019 wr gamivw 10 (1) = 11 mj

GAUTAM JAIN

9811260226

28081977

Indian

6505-7725.0614

6-A, JAIN NAGAR, MEERUT
CITY, MEERUT

MEERUT

MEERUT

DIRECTOR

KHASRA NO.505,506/1/2/3/4

Application Number
ey v

09082022

Email ID,

o ot

Gender

L]

lDuAdin..r r
ﬁwmi,mm

Upl_udo‘Aldtanar‘
Mﬁnw.—-‘

Loenluyl\'ﬂln;e
Ty

State
e

Pin Code
fox wire

Company Name
S ey

Authorization Lmer‘

NAGLI ISHA MAWANA MEERUT | wiftrwme oy

| Meerut

Block
=

- e ———

MERTOS22RIN0O09S

uduolwat@gnm’l.com

Male
Aadhaar Card

Download

Uttar Pradesh,

250002

AAD] deVEN:r

RECYCLERs PRIVATE
| LIMITED

Download

| MAWANA KALAN

09-08-2022, 15



, Plot No./Khasra No.

505,506/1/2/3/4
iz W/ e | B
Ward No./Holding No. WA

i wemmET e

| Uploaded Google / Toposheet Map
i ST bt T g e / Bz 4 | DOWnload

Location Coordinates
| 5932, 77.8415026
R 29.07971783946: k1)

| Particulars of The Existing Well
| Forermm 5w w5 win

| Date of ComlnmionlSlnking of |

Well ' 050112020
e Y Fior Fifir

| Discharge of Tube Well (cumJhr) ;
+ e e (cum./hr) i

Housing Pipe 1f Al;y 7
wfRwif g $

} AF

I Strainer Details
| B w1 Frerror

| Material of Strainer ] N ‘
| S st vy [ Ve

S.No.

| Strainer Installed at what Depth from Ground |
How |
]

Strainer Installed upto what b,

http://upgwdonline.in/apps/ApplicationForm/UserDo

| Municipality/Municipal Corporation

No
. s wrfaw/am

Uploaded Land Details
| araeire favan ar st w P

Download

Google Map .
| e f

Type of Well
kadod oo

| Number of Strainer(s) 1
| R vt

éplh fn';m Groﬁnd l.engtil (In | Dilmeterzlh‘ |
Level (in Meter) ! Level (in Meter) " meter) millimeter)
|| o | em.qmamwnmﬁn(mi) mxwaﬂmwmwtmﬂ) i (e &) | = (frefidtey )
1 48.00 5400 6.00 | 63.50
) ' Whether There has been Any Adverse N
Approx. Depth of Well (In meter) g %f:;;," Regarding Water Quility of the
0 g g (s ) 5.00 ¢ | No
» wvimhmimidjnﬁgm ‘
N . TR — e LA - )
; Ground Water Level (In meter) | 20.00
e (s ) | - » N
| Details of Exlst.ing Pumping Device framm ¢t yomor w1 firaor
e 7 ’ . PumpCapacity tnmdmey . |
| ¢ of Pump to be Used b bl
‘:z\ﬁmmmanmm | Sebmernible | e ey 1.50
Dy A B e —— T — e "
! | Le of Suction pj |
Horse Power (H.P.) [ 2.00 “::w ﬁ:-w ams;e) (In meter) | $5d0
et ar (radt) | i — T P ——
EASEA . Date of Energization i L
Operational Device | Electric Motor | gt e 08/01/2020
wftare TTwm | ' i . .
| Details of Utilization of Well
U & Taun w o - B
Purpose of the Existing Well | Industrial ‘
© fromra Itra’? | - { TG e e R e
IS !‘u e e Annual Days [
4. Annual Running Hours 1050.00 Iﬂtl‘lﬁ?mi) _— . 350
| e sway (4 ) e A ) e

09-08-2022, 15

e —



// i ' . http://upgwdonline.in/apps/ApplicationForm/UserD«
r 3
4 | Whether the Water Supplied in ;v:;n Area
y ‘ t
 Daily Running Hours ’ Through Plpe Water Supply or No | No
4 :;Giﬂ':l(‘?:) 3,00 | ey drw 3 aver oy amqf Ty e O s & v
T : v T S —
: B T Please Mention Whether Obtained NOC
from Uttar Pradesh Pollution Control
:’?V’:slseu:\::::l?;:;u::?::mem Board for Discharge of Effluent/Waste ‘
Industrics) e EFFLUENT TREATMENT PLANT | Water or Not? aaxl ™
aafive s ) L% wmﬂhmmm:wﬁﬁw ]
bl S arafime e/ stafire wrey srmy iy srmafie s o
ST sy, vy & s Tt N
Upload NOC Length of Section Pipe (in Meter) ! 15.00
ST e areete w Hioani W uTee 6 wharf (wizk ¥) ]
Fe s | —— —_— e st i S ' N,
Whether Rain Water Harvesting ‘ i . .
| Structure has been Constructed . ' Any Other Information Whiéh You Would |
{ within the Premises? | No Like to Furnish N/A
;‘“""ﬂ“ﬁ“ﬁmmﬁﬂn x R e e e pe—
rar 82
' Mlxllm_lm Allowable Annyal Extraction of Ground Water: : > 1575.00
' Does industry come under
MSME? Yes
% T MSMEieramrt ?
e T SN e ey P s
| P e e UDYAM-UP-56-000874 ! A ey 140372018
| B TPSTERT T t———" e 1 —— - s — =n b N
| MSME Certificate Validity Uploaded MSME Certificat
b iabtce) FImam | u:u:mmmm,.;r,:,'.:.' | Download
| Type of MSME - . e ™ — =L e
| St - _
| NOC lssued by e e
| arrafi e vy (g i)
Central Gl‘;'ulld WDlerAulllorlly : Eisian : = e T —_——
| 7 it e o ! No
; Ground Water Department Uttar Pradesh s T e s
! Sk e R e i v [ No
Declaration by the Applicant
4 r
T A
| 2 = R e S
| 1do hereby declare that the particulars fuenished herein above are correct and true . Tunderstand that in case any of the information and particulars js f; d
[ to be incorrect at any stage of scrutiny and investigation or th . my application/registration o "'bkbbcmjoc(ed/cmucd“ i
i ﬁmv‘tﬁam(kmﬁiwmw'wl|ﬂm(huﬁmwtﬂmmwmwmh«mmqahmhmn Reibiciin
b I Agree/t wgma ¢ '
' .
r Note/svz
! g istration of each individual well.
| = Separate application forms should be used for registration o .
{ : The .pplic‘a,fiod form should be completed in all respect before submission. Incomplete applications lre.lh!.;le for rejection, Any correction | alteration
| shall be duly authenticated. . 2 f verification I scrutiny, the appiear: _— .
. $ found to be incorrect at any stage of verification scrutiny, the application js liable for ectio
 Buco s 6 W6 pucsicusintinplion s becy is found to be incorrect at any stage even after issue of the rewt b vty i
® In case any of the p s/ 1 is liable for
Ilation. .
. :cn::c write 'N.A." against those items which are not applicable. '
o Please attach the following documents nlonsfmhd the application:
bond hip o 4 5 "
* (@D g penokof o o other proof of identification. .
L e o s been refer red o in e no.2(a), (bhanci).
| - » (c) Map showing location of the existing well, the command are .
J * (d) Affidavit referred to in item no. 7(c)

09-08-2022, 15




&

hltp://upgwdonlinc.in/apps/ApplicalionForm/Usc

Form 1(B)/®T# 1(a)
[See rule 6(2)/fa 6(2) &€
APPLICATION FOR REGISTRATION OF WELL

9

o~

& TORAEIAIOT 8 3mdesT I

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti .
Government of Uttar Pradesh

(Commerclalllndustrlalllnfrastructural/Bqu user having N.O.C. issued by Central Ground Water Authority or by

(aﬁmwlﬁam/mmmm

Ground Water Depanment)
9T U 3T,
fa aram)

Fer st St wiflraor I aEnt Sra RN Z@R

. [UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
[Feat wdr IR RftaRT , 2019 FT ITETH 10 (1) AT 11 (1)]

Apphcant's Details”
| HTIEH HT Ragor

Type of Applicant
HTATH FT¥H R

Application Date
| e fafy

Name of the Applicant
HTATH T 7H

Mobile No.
AR Aw

Date of Birth
Einits

Nationality

edrar

Aadhaar Card Number

House No./Flat NoJBuilding No.

| AHTA WO/FAE HO/3aa |0

City/Town/Post Office
TR AW

District
oLy

Designation
b4

Company Address
FYA & AT

Details of Existing Well
I w

District
S\

T3 S gaue

Behalf of Firm/Company

GAUTAM JAIN
9811260226 ]
28/08/1977
Indian

6505-7725-0614

6-A, JAIN NAGAR, MEERUT

CITY, MEERUT

MEERUT

MEERUT

DIRECTOR

- KHASRA NO.505,506/1/2/3/4

NAGLI ISHA MAWANA MEERUT

Meerut

Application Number
AT wEAqT

09/08/2022

Email ID.

3w ok

Gender

faar

ID as Address Proof
Prare wamor & amé
Uploaded Aadhaar Card

3RS BT Ay smuT wrE
i LocalﬁyMllag. '

State

=T

Pin Code
sy

¥ Company Name

m::ram

Authorizatlon Latter
aite R 9

1‘ MAWANA KALAN

MERTO0822RIN0094

| aadisolvent@gmail.com
i

Male
| Aadhaar Card

Download

| Uttar Pradesh

l 250002

|

| AADI SOLVENT RECYCLERS

[ PRIVATE LiMiTED

1; Download

09-08-2022




t NoJ/Khasra No, } 505,506/1/2/3/4 Municipality/Municipal Corporation * No
vRiE NG HEar TR RwR R "
yard NoMolding No. NA Uploaded Land Details Download
it SETVR R e | TS R aran sy vt Ao = e !
Uploaded Google / Toposheet - | Download * X
Map ’
3RS T Iy T T Irey £
R Ay )
Location Coordinates ‘ 29.07971783948593, Google Map ,' Download
Piuri | 77.8415026 | T Ay |
Particulars of The Existing wel
\; FTIFregRy
:)valo of Construction/Sinking of ‘ 06/01/2020 ‘ Ty’p.rof Well P Tube Well/Boring
ell
‘ | FIFT ISR |
T rator ey . 1% ;
Dlscharge of Tube Well
(cuthr)
YT T fordg (cum.hr)
Housing Pipe If Any | No
afe wr§
Strainer Details # Sl T )
FER &7 Rragor
Material of Strainer | PVC | Number of Strainer(s) ’ 1
B W ' T wwar !'
| S.No. | Strainer Installed at what Depth from | Strainer Installed upto what Depth from | Length (In ; Diameter (In
,I w3 ! Ground Level (in Meter) Ground Level (in Meter) Meter) | millimeter)
| ey v;ar,qm#mmwmﬁat ﬁar.(ﬁt#hmmtmmmt | T (e ) | T (Prsfrafrey 3
s 3 (e #) % % ‘ :
f, 7 48.00 54.00 6.00 | 63,50
Approx. Depth of Well (In meter) 5500 ! x’holher;hm"h;s ber:r;" Arx & ; No
!R't m verse epo ega g Water |
: shl A " f Quality of the Wel|? |
| R & T Y Ioraean & ey of ‘
i 'm",”'ﬁ._i.' —w S !
Ground Water Leve| (In meter) i 20.00
HIAT T (e ) - L _ e X e et o OVESSESS S
Details of Existing Pumping Device Regamr 55 v
] X Pump Capacity (In m¥hr) 1.00
Type of Pump to be Used ; Submersible T 4T ()
LEICaCT o — \ S— e ———— e T ——
Bk — et s | Length of Suction Pipe (in meter) ras.m
Horse Power (H.P.) ’ 1.00 mmﬁmmﬁ) ;
bondisi ’ - | Date of Energization | 0810172020
Operational Device Electric Motor ﬂ'@?ﬁmm ;
EXCaus

hltp://upgwdonlinc.in/apps/ApplicalionFomIIUser!?

09-08-2022, 13



———— ‘\

v

fetails of Utilization of Well
ﬁtgrmﬂmﬁﬂvr

hltp://upgwdonlinc.in/apps/ApplicationFom:/Us-

Purpose of the Exlsting Well Industrial ] '
ReSuich SEOF T '
Annual Running Hours 1050.00 Annual Da 350
Pl ys
Daily Runnlnq Hcfurs | 3.00 Whether the Water Supplied in Woell ‘ No
e ) | Area Through Pipe Water Supply or |
Not? I
| T 3 e oy gt g SreTgfet [
o ) & AT ¥ e i ( o —
Please Submit Mode of EFFLUENT TREATMENT PLANT | Please Mention Whether Obtained | Yes
Treatment of Waste , NOC from Uttar Pradesh Pollution |
Water/Effluent (For Industries) | Control Board for Discharge of |
I Y IR qomrh uy Effluent/Waste Water or Not?
(23T i) T 550 % s 7 3w way I‘
| SRuOT R @Y ¥ smfare r
SR STt warg ey vty ’
VAT 93 9oy Fy R T § aray
. ot ‘ :
Upload Noc I Download | Length of Section Pipe (in Meter) | 35.00
SHITYE a5 'mmﬁﬁw(’fmﬁy ‘
Whether Rain Water Harvesting 1 No Any Other Information Which You | OuR SUBMERSIBLE puMp
Structure has been Constructed Would Like to Furnish USE FOR BOILER AND
. Within the Premises? | B 3 S oy 3T T F | DRINKING WATER ONLY.
mwﬁm#m:wdmm f | !
T o Ry o 7 l ; 5 { :
Maximum Allowable Annual Extraction of Ground Water: ! 1050.00
Does industry come under Yes ' .
MSME? ‘
T ITAAT MSME & 3terster armar & ;
( { L VR R e — S
MSME Certificate No. UDYAM-UP-56-0008741 MSME Cortificate I;suanco :;lf;h 14/03/2018
b | | T e & At 1 foece 0
13 T d MSME Certificat | D
MSME Certificate Validity [ 31/03/2023 | ::':;d‘;m:‘m “:W;::amw | ownioad
UHTHUHE WATOTYT &) duar f- ) ! ’
Type of MSME | Smal
UHUHTAE T 951 |
NOC Issued By:
AT ST 9 (R Freka) g - e
V’cenml Ground Water Authority —
v st ST T e No
Ground Water Department Uttar Pradesh n
3RF S R I waw TER

09-08-2022, 13




http://upgwdonline.in/apps/ApplicationFo ReDowal

Declaration by the Applicant ’
....................................... 3z " 32
11do hereby deciare thay the particylarg fuenished herejn above are ¢,
particulars i found to be inco,

©gistration of each individual well ction |
should be Completed jn a1 fespect before Submission, Incomplete applications are liable for rejection. Any corre
alteration shall be duly authenticateq
* Incase any of the pamcularsmlormation Is found

* In case any of the Particulars/ information fumnish,
liable for cancellation,

* Please write 'NA! against those items Wwhich are not applicable,

* Please altach the !ollowlng documents along with the application:

* (a) Document showing praof of ownership of lang; .

* (b) Photocopy of Aadhaar carg / Voter ID | ration carg | any other Proof of identification, .

. :c)) Map sho?nyhg location of the existing well, the command are a and the existing wells which have been refer reg to in item n0.2(a), (b)and(c).

* (d) Affidavit referred to in item no. 7(e)

* The concemed Authority reserves the right to ask for an

the application is liable for rejecﬁon
ue of the registration, the registration is

y other documenl(s) from the owner applicant for examination of the merit of the wsﬁeﬂ.

09-08-2022, 13
e




Annexure-11

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT

RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002

——y— ‘
j’ An;wv:w%@%

= 3removoTo 467 TSING /JAFAHIVS /2022, C}q

HED e HRETI, J0M0
RS &, AG |
fa<ifer 23.08. 2022

SIS EaRl =T8S, A%s |
i mwgz sRa a;??ﬂw 3 oifora 3Mogo #0—304 /2022 H
R emew § fAim 180702 B fag WAl 2228 T WEEP (RENEY
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n I"an and addrhen of tho M}s

ox.5I03_TMIR0BMOY PLAN ¢ T A
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focti Colvent” Reaiyelins
mf;q no - S0€, _t;v&[r)qqq
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qa,,. ng:mavm

N i WLL‘ NOM.?O

2) Indus trial :\etiv:lty
va). Medn products manu—. T\»JV\ iy £ A, Q

S factuxred TR % y
S . . “mi va'! Mw :
_b) Eezardous, mntor:ml e A 1bo Ll
%" stored on the %ramisos 2L .
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metric tonnes o

Hezardous proccsaes ’
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prenises e

v :; i ¢ o
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2. .
{) Number of Safety Pkl
Officers s
1i) Neme and address cf L 8% v
. Chief Safety Ciiicer - \
K : i X v : o2
g) Yhasther adecuate saiaty tes (attach 14s%) '

ecuipment 2vailable? ¢
e [ to

e T for’
9). Fire fighting facilisy popi e .
. ceviified by - - /77 stats/Local auticrity

.. (Rlease tick (V) the | 1O .
., relavant ones) [J Reriff Advisory Comisiee - f

‘ ; 3 E/ v
“j0); ¥hether adequata emergency [V Te# (avtach 11s7)"
I equipment available? ° : 7 n. :

11) ¥hether adequate 2irst- fFes , ¢ S i
aid and medicel ‘faci- :
- ¢ 1ities aveilsble? [T ¥o

12) - Tygesol traininggiven. .
B .‘;?,—'-)' 'F-‘;‘lr‘" L} __

Lj He.200

14 vrrovis‘ioﬁn
: power SUDELY Lo
essgnsicl 88T %

> PR )

§5) Whather DWEUS
39 exists? g




ot

-3 -

16) Fumber of factories
A included in mutunl nid

~ scheme
o T a) Fire fighting
. p) First aid & medical
management

17) Does the emergenoy plan
Jncorporatas a directory
- of 'exterml tochnical
- support? °

8) Does evacuation proco=
dure exist?

IT.oLAEN SYSTEN. -

NO

yes

a) Eype o Blectrical/!'leoha- yeA
ni.cal[Manual ; .
. 'J'
b) Total number of alarm3d @
insta]lp}‘ >
‘\!.“"
“e) alaym Signals fur .
General I'ubli}::t- ND
,t .

a) Hh’ther d:i.stinct alarm /. ' *° y%‘ :
signals’ adoPtod Lor . Tty i
~different, ‘t;ypes of

A T e:nergancies k,.,.,. g Y e
e) Areell the: ala%ns a y%
. good working condition?
III.OOJ'I‘ROL ROOM_JAND. COI'IMUNICM!;ON SYSTBM
;v, ?t’ 5,09 ¥
oY . ‘Whether Control Réom ea
‘exists?’ & ,, r '
. .;!(‘L't $ o
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. apd thoir sizes . _.gi:‘, s -
y ,
c) Is the Contwgl’ room(a) y“

w% + °’ %ho Oonbrol Roo
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d) Pacilities avnilab e in

prir-te onps) ‘,, ,'# S

= .5." o
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Maar RCQ 39S
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b "/ o

"6) wpathar Foll

..4;_'

[ uireliss sats . .

L?/List of important

phona numbars
Q/Plan of the factory

E/J.n-site amargane
Plan . y

ﬂ Plan of tha arce

g Hotlin2 to District
Hagistrate

it E Hotlind to Police

) Assemhly nof:n:i: detaﬂ.a
*1b) Uhcth.sr thsred&ll Boy
board/displey toﬁg:pni-
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assembly?
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ay- Uhethor the: plt}‘ o 18

undar the che rs "t 8
person? o b,

o K

) "ia:ba?

g arrengomonk; 0%t
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—5_ . ) i )

3KG3NCY SHUIDOUN PROCIDUMS

1,
2) Do2s tha amargency plan . 24 i
) provide fer the emergency Y
shutdown of operating
system?

; ;
v) Have Specific individuls Yes
bzen designated to be

riSponsible for shutdown
implemantntion?

Mkvobebbatr s

c)‘Eave rocedure chacklists - No
baen developed for each Coo
individuel ‘operations, : 3
equ:.pu'nt or area? z

: 25
VI. iT5_CLBAR SIGNAT, * : :

2) Is the code- tor*éiving s fof Xel . e
“all clser signa.l"

established? * ’”, g/ﬂp
. _~b) The person reapons:l.‘ble CRCDTERE LR =
for giving "n11~ clear
signal":

7z, RSGOPB—IISSLOHING 3 A :
N O, L
2) ¥hether propeT asagssment o T RET 77 i
- 45 made Tur safe’ 'op‘ea'e-- ‘. ot y
tion of the plent bof&re.,
recomnission & aﬂ:er- 3
the incidant?.

b) ¥hether stert up pro— .
-ezdurg in clear terma. -
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- B3HZ _mRBAIo OP ”!ﬂRGBNg!

* Eire . dxplosion :n_;ﬁgas
1) Date g elpere.

DY i é‘,, L3370 ?.M - .
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b) Site Contrullexr’ at Con’l’:rol
sRoon

_...

-¢)-’Communication Officer at
: rControl Roon

u-.a‘

c) -Qther K3y persons “at Oontrol
‘.!oom r o

*1)jnquba1..
1i3) Securﬂ:\:y \/

(
iv) Saiety CCatpiar  or
v) Pi.re ﬁshtfmg\/

a) nss*sti.-\g taams at the
COntrol Roon: L. s

cg. 2lac: nca;[JAechaucal
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Volum:eara, 'dome Guards

afc.
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colourad
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I
O] SOLVENT RECYCLERS PRIVATE LIMITED
SRANO-500/172/3/4 & 505 SITUATED AT VILL:

NANGLI 1SHA,
TEH-MAWANA, DISTT-MEERUT (U.P.) 260401
R A e
‘ | pate 01.08.2022
/ 1‘0‘ , » v 2 ' '.“/1
The Assistant Divector of Factories U1, : /
S’} .\I:m\ Region, Meerut L /
G Subjeet:- Complinnee of letter No 381 date 1.07.2022.
. Sir, )

With respect to above letter I wish to submit that we have complied both the points
as mentioned by you .Point- wise reply is as follows =

1. The certified copy of Standard Operating Procedure for different processes is
enclosed herewith.

2.1 assure you that in case of-any accident that will occur in our factory in future
will be informed as per rules on the prescribed Performa as prescribed in U.P.
factories rules 1950. .

1 believe that you will be satisfied with our reply and will not take any legal action.

Thanking you

Yours Truly
For Aadi Solvent Recycler Pyt Lid

EMWTMM
Jh

Director

.1
' {
Head Office : 8-22, 2 Floor, Shivajl Park, Punjabl Bagh, N,
"™ Ph.:(011) 45150300, 4652836 Delhi +110026
2 4



\

; g LIMITED
AADI SOLVENT RECYCLERS PRNCIIL_N/\NGU ISHA,

ANSRA NO-506/17213/4 & 505 SITUATED A 5550401
TEH-MAWANA, DISTT-MEERUT (V-

LIXED CUEMICAL UNLOADIN £

sor

_ PLEASE PUT EARTHING CLAMP ON TRUCKS BEFORE

UNLOADING.

. PUT WOODEN PLANK ON ATLEAST TWO TYRE OF TRUCK.
. NO SMOKING IS ALLOWED.

. UNLOADING SUPERVISOR IS REQUIRED TO BE PRESENT AT ALL

TIME WHILE UNLOADING.

. TRUCK ENGINE SHOULD BE IS OFF POSSITION.

. TRUCK CLEANER SHOULD NOT RUN THE TRUCK.

. TRUCK DRIVER IS REQUIRED TO SHOW HIS LICENCES TO THE

MANAGEMENT IF ASKED.

FOR AADI SOLVENT RECYCLER PVT LTD

For Asd Solvent Repyiters Put LA
lniwein

s D¥ecor
DIRECTOR

Head Office : 822, 2% Floor, Shivaji Park, Punjubi Bagl,
Ph. : (011) 45150300, 45652836 »Now Delhi -110026



; ! TE LIMITED
AADI SOLVENT RECYCLERS PRIVATE ANGLIISHA,

AASRA NO-508/1/2/3/4 & 505 SITUATED ATV
TEH-MAWANA, DISTT-MEERUT (UP) 260408

GENERAL SOP

| RUBBER MAT IS REQUIRED AT ALL ELECTRIC PANE
R EASE ASSURE ITS’ PRESENSCE.

L BOARDS

» LOADED DRUMS SHOULD BE TRANSFERED THROUGH
TROULY ONLY. . : '

THAT THE DRUMS ARE NOT LOADED FULLY, ATLEAST 10%

3. ENSURE
OF DRUMS SHOULD BE KEPT EMPTY.

4 ELECTRICIANS SHOULD CHECK ALL EARTHING PITS AFTER EVERY
3 MONTHS

5. ELECTRICANS ARE INSTRUCTED TO USE PLUG TOP INSTEAD OF
CONNECTING DIRECTLY WITHOUNT PLUG TOP.

6. ELECTRICAL TAPE MUST BE USED AT ALL ELECTRICAL JOINTS.

7. PLEASE ENSURE THAT ALL PIPE LINE ARE HEAVING THERE IS NO
LEAKAGE. 3 -3 '

3. OPERATORS ARE ADVISED TO CHECK VALVES REGULARLY.
9. MAINTINANCE WORKER ARE ADVISED TO WEAR SAFETY SHOES.

10. NO WORKER ARE ALLOWED IN CHAPPAL AND SLEEPERS.

'FOR AADI SOLVENT RECYCLER PVT. LTD.
For Aadi Solvent Recyslers PV LI

y |8
pifETOR

Head Office : §-22, 2" Floor, Shivaji Park, Punjabi B : :
Ph. : (011)45150300, 4565283?" New Delhi -110026
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Uttar Pradesh Boiler Inspection Department

Certificate for Use of Boiler
(Regulation 389)

.
From: To U

Assistant/Deputy/Director of Boilers, ',l'he Boiler Own

U.P. Kanpur Registry No; UW
M/s Aa?é% ve
Recyclérg PvtLtd.,

Mawana Road, Meerut

You are allowed to work t v‘e’noted Boiler under the

provisions of section 8 of THE BOILER/AGT “(V'of 1923), at the maximum
205.2022 to 20.05.2023.

working pressure of 10.54*Kg/cm?

Digitally signed by Pawan Kumar

Pawan Kumar Pandey pandey
Date: 2022.05.25 19:54:47 +05'30°

Asst./Dy/ Director of Boilers, U.P.
Kanpur

= Ten Point Five Four

Remarks/Conditions:

1. Boiler to be worke! yalified Boiler

Attendants/Boiler Operation Engineer only.
(See Reverse for Conditions)

In€tructions to contain spread of COVID-19

/g oT/éG.‘helmet, shoes, goggles etc. is mandatory for boiler operation

6. Boiler premises shall be sanitized time to time.

7. There should be strict ban on chewing of gutka, tobacco etc. at Boiler premises, also
spitting is strictly prohibited and punishable with fine as per government order.

8. Medical Insurance for all staff working at Boiler premises is mandatory.

9. All other instructions/advisories issued from time to time by Central/State
Government to contain spread of COVID-19 shall be strictly followed.

10. Intensive communication and training on good hygiene practices shall be taken up.

—
W‘, "




CONDITIONS
(Reverse of Boiler Certificate)

(1) No structural alteration, addition of renewal shall be made to the boiler
otherwise than in accordance with section 12 of the Act.

(2) Under the provisions of Section 8 of the Act this certificate shall cease to be in
force:

(a) on the expiry of the period for which it was granted; or O
(b) when any accident occurs t0 the boiler; or

(c) when the boiler is moved the boiler not being vertical boile ating
surface of which is less than twenty square meter, or a rtr ehicular
boiler; or

(d) save as provided in section 12 of the ACt, any structural

alteration, addition or renewal is made in or to the boiler; or
(¢) if the Chief Inspector in any partip@larigase so directs when any
structural alteration, addition or renewal&is made 'in or to any steam-pipe

attached to the boiler; or
() on the communication to JH¢ of the boiler of an order of the

' ghe period of a certificate relating to a boiler

has expired, the ownegsi1a at he has applied before the expiry of that

period for a renewal O
pressure entered in the Mormer certificate, pending the issue of orders on the
application but thi§ shall no be deemed to authorize the use of a boiler in any of

4443 in clauses (b), (), (d), (¢) and (f) of sub-section (1) of section

5) Feed & Boiler Water quality to be maintained as per Regulation 626.

ﬂmm}u
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Annexure-12

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT RECYCLERS
PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA, MEERUT - 250002

Anreylre (P
o
b S

@ gt el

| Phone No. - 01212073004, T tmalliD- clomeervi@gmaiicom / clofs.me up@gov.in ]
QA 0-134y /7 Domad- grgadia- 201 fasra WTHel g ¢ 2022
da \8

adu e,

00 wuvl Praam A

Lt

wgrey,

TUW R g ww @ 5 ReAs 30082022 # M @ IRUFAR FHE & W AfE W (g
Rerdeer mofdo, wm “rehden arn geed warn Ve e @1 wgaw Pdew R T @ P den s A
-

o IR Wiz we Rerdwer mofo, m g urn geed warm e e @ AR % @ U@ ffo
¢ ao sy wem Pffa 7@ 2
o TAdRA-2016 WA B FTHR WA Wa ¥ i it aaen &1 Raww Asga 8-

1. WET T A 02 o dlier gwal 1y & ardthe < # wifia @ awn fera ¢e & ar o1
I A0 T &m-2280 UerdieW, 01 Ao TN &AA-2280 TAIGH @ 01 3HGE Wi WY &HAI-180
Tadien & arddie T § wenfie 2

2. YA wE U A dewdor @ ard wrdse Riwen el g A e )

3. WA HaA W S fedwm e wrR sramie e, Aqereh aifee wrR s Riwew 7 serifes
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Annexure-13

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT
RECYCLERS PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA,
MEERUT - 250002

97122, 6:41 PM FIRE SERVICE | UTTAR PRADESH

» URU-8 (HAUdH-6)
ST GR&M YHIOIS (qUidT (IR SATART FHTOT)

g3T$Et HWI: UPFS/2022/60218/MRT/MEERUT/968/3D

fa=i®: 31-08-2022

wAfora fbar orar & % A Aadi solvent and recylers pvt Itd (W&/URISH &1 AM)UT Kh. No. 506-1-2-3-4 ,
505,Village Nangliisha,Meerut T84T - Mawana, @ TRal 9700.00 sq.mt , T& T3S GRA 615.00 (T
Hiex), = &t wem - 1 Rl

=i /TR T® e A adl B §@ I DI AGT___ | S
Aadi solvent and recylers pvt Itd 2 0 07.50 mt. _

21 3@ @1 ofini A9 Aadi solvent and recylers pvt Itd ER1 %31 91 %1 81 5% &R1 ¥ & Yy Faror vd o
R SERAY, TodoM0 W@ awdd YR HHS 553 F HE0uH0 ¥ SRR e F vt Fwrdt et suarwrell 1 Frlteror
sfme R g1 RA® 02-09-2022 F waw wHyvEd wWrit & wliff f GAUTAM JAIN
aadisolvent@gmail.com 9811260226 ¥ W & marl wad ¥ frenfa 3f a1 ARG FAF & HTER
ftrenfd o T o AT e ST S T WEIA (WTR A FiEfde) Todtowho # fnd Ak Industrial
¥ st Auar R 05-09-2022 ¥ 04-09-2025 7 3 T ¥ R 70 ¥ & wy Frfa fem o 7@ R [ v A
FromaR it wh sfre srEenel #1 3ERyT X g frunie T e SR ya § =g @ mit s
sraensit & el TR F & FR A o ge & fw 299 Aadi solvent and recylers pvt Itd fnift qof 7 3
Wmmmlmmmmmmamﬁmwﬁl$mqmﬁaﬁmhﬁam‘{mﬂm
g € Fvs 7 feran s, fred [T AW Aadi solvent and recylers pvt itd siftninft gof = F AR gmy/er
Note : In view of the recommendation reports of cfo and fso. The NOC is being issued

e SETOI-T T R WE SR , et & nur uv Prfa Rrar o 71 # | 5 s g o o g
O S T BI | 9 WA-uA Y / e & it / siftni @yt e e & 1
gwanar (Fefaa sfterd)
forefa frdt WA @1 f&A1® : 05-09-2022 Digitally Signed By
R : LUCKNOW (AMAN SHARMA)

[6F3173ACF1282848601036130C6B4188B0SEE040]
05-09-2022

about:blank 1



Annexure-14

JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT RECYCLERS
PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA, MEERUT - 250002




PLANTATION OF GREEN BELT




JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT RECYCLERS
PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA, MEERUT - 250002

,/" %}‘}\‘)}‘)
A
AADI SOLVENT RECYCLERS PRIVATE LIMITED k

KHASRA NO-506/1/2/3/4, SITUATED AT VILL-NANGLI ISHA,
TEH-MAWANA, DISTT-MEERUT (U.P.)

To, Date: - 30-09-2022

The Regional Officer
Pollution Control Board
Meerut (U.P)

Subject: - Installation of Flow Meter
Dear Sir,
This is to inform you that we have Installed New Flow Meter at outlet line of

ETP Plant (Photograph attached) for maintaining the records of treated water
Consumption in Plant & Machinery.

Regards,
Aadi Solvent Recyclers (Pvt) Ltd.

é(u&'w L

Director,

Head Office ; §-22, 2™ Floor, Shivaji Park, Punjabi Bagh, New Delhi -
110026
Ph. : (011) 45150300, 45652836

NEW FLOW METER
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JOINT COMMITTEE INSPECTION DATED 30-08-2022 OF M/S AADI SOLVENT RECYCLERS
PVT. LTD., KHASRA NO. 506/1,2,3,4,505, NANGLIISHA, MAWANA, MEERUT - 250002

—_—
/ UPFCR

g5y Uttar Pradesh Pollution Control Board
NN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppeb.com

154485/UPPCB/Meerut(UPPCBRO)/CTO/both/MEERUT/2022 Date: 15/04/2022
To,

M/s
AADI SOLVENT RECYCLERS PRIVATE LIMITED

AADI SOLVENTS RECYCLERS PRIVATE LIMITED,KHASRA NO- 506/1,2,3,4,505,
NANGLIISHA, MAWANA, MEERUT,MEERUT,250002

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

Consent No-15852861  Date-15/04/2022 ]

CCA is hereby granted to AADI SOLVENT RECYCLERS PRIVATE LIMITED located at AADI
SOLVENTS RECYCLERS PRIVATE LIMITED,KHASRA NO- 506/1,2,3,4,505, NANGLIISHA,
MAWANA, MEERUT,MEERUT,250002. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA AADI SOLVENT RECYCLERS PRIVATE LIMITED granted for the period from
15/04/2022 to 31/07/2025 and valid for manufacturing of following products with Capital Investment/Net
Assets Values 300.00 Lakhs

) Product Quantity Unit

No

1 Chemical Recovery- |25 Metric Tonnes/Day
25MT/day

2. Specific Conditions under Water Act :-

(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
. discharge point
Domestic 1 Septic Tank
Industrial 6 ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

CTO




Industrial Effluent Quality & rd

S.No. Parameter Standard
1 Industrial-06 as per norms
2 Domestic-1KLD as per norms

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

I’S No. J Parameters ]Standards J
3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pnllurin.n.Snnue_D.Lmih
S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Boiler Wood 01 Particulate | As per norms
Matter

meisxin[n_Qua]iQLS.mrlnrm
[S No. Stack no Parameters I Standards J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

(iii) The unit will not use any type of restricted fuel.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time Tim):z Tirgne

75 1 70 | 65 | 55 [ 55 | 45 | 50 | 40
6. Compulsory documents to be submitted by the Industry/Unit :-




(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.
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Annexure

Specific Conditions

1. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of land
whichever is minimum, covered by the plantation of tall trees of suitable species as per the guidelines set up
by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is
available at URL hup://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

2. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016

3. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
‘I'ribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and CAQM for
protection and safeguard of environment from time to time.

4-Ensure the compliance of CAQM directions given time to time.

5-Under the Noise Pollution(Regulation and Control) Rule 2000, the industry shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards
in respect of noise to less then 75dB(A) during day time and 70dB(A)

6-The industry shall adhere to general conditions of Water/Air Acts and compliance of Environment
Standards as per Environment (Protection) Act 1986.

7-Industry shall submit first compliance report with respect to conditions imposed within 30 days of issue
this permission.

B- Seperate power connection with energy meter shall be provided for the Pollution Control Equipment's
and record of power consumption and chemicals consumption for the operation of pollution control
equipment shall be maintained separately,

9-Concealing the factual data or submission of false information/fabricated data and failure to comply with
any of the conditions mentioned in this order may result in withdrawal of this order and attract action under
the provisions of relevant pollution control acts,

10-Copy of NOC from Uttar Pradesh Ground Water Department(UPGWD) shoud be submitted to this office
within 03 months failing which this certificate shall be automatic revoked.

11+ Industry shall submit the compliance report of previous issued consent.



12-The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent from
the ETP shall be used for irrigation.
General Conditions:-

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior-consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3. The-applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

9. l{! case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.

19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. Al|
spillage must also be safely collected and stored.



20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.
21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
22. The storage area should be fenced properly and Sign/Notice Board indicating i, Y2Dangeri; s and
i;¥sHazardousi; % shall be displayed at appropriate position both in Hindi and English.
23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
24. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
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